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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

Execution Application No. 33 of 2023 

In 

Original Application No. 465 of 2019 

Kulwinder Singh Sandhu and Others 

~-Applicant(s) 

Versus 

Ram Murti and Others 

--Respondents 

Status report / reply of the Punjab Pollution Control Board in compliance 

to order dated 11.9.2023 through the Environmental Engineer, Regional Office-3, 

Ludhiana, 

Respectfully showeth: 

1) That Execution Application No. 33 of 2023 has been filed by the applicants in 0.A 
No. 465 of 2019 before the Hon'ble National Green Tribunal, After consideration 
of the matter, the Hon'ble National Green Tribunal was pleased to issue notice to 
the Member Secretary, Central Pollution Control Board; the Member Secretary, 
State Pollution Control Board and the Commissioner, Municipal Corporation, 
Ludhiana to file their response and disclose the reason, if any for non-compliance 

of the directions of the Tribunal. 

2) That briefly submitted the Hon'ble National Green Tribunal by passing an order 

dated 24.5.2019 in Original Application No. 465 of 2019 titled as Kulwinder Singh 

Sandhu and others v/s Ram Murti and others has sought a factual and Action 

Taken Report from the Joint Committee comprising of Central Pollution Control 

Board, Punjab Pollution Control Board and District Magistrate, Ludhiana with 

regard to allegation of crude and unscientific carcass disposal at Village 

Ladhowal, District Ludhiana by respondent no.1 to 5 namely Ram Murti, Ramesh 

Kumar, Suraj Kumar, Parshotam Lal and Munish Kumar. 

3) That in compliance to above orders of the Hon'ble National Green Tribunal, gy 

report dated 15.9.2019 was filed by the Punjab Pollution Control Board (£ 

acknowledging the unscientific and illegal activities on the land belonging to 

Centre Government. After considering the report of the commiltee, the Hon'ble

57



4 

5) 

6) 

National Green Tribunal was pleased to pass and order dated 10.10.2019 

directing the Punjab Pollution Control Board to take immediate steps to close the 

illegal activity and recover Environmental Compensation for damage to the 

environment in accordance with Law. At the same time, Monitoring Committee 

headed by Justice Jasbir Singh, former Judge of the Punjab and Haryana High 

Court was requested by the Hon'ble Tribunal for controlling pollution of River 

Sutlej and to monitor the situation. 

That in compliance to the order dated 10.10.2019, the Punjab Pollution Control 

Board has imposed Environmental Compensation amounting to Rs. 2,28,12,000/- 

on each of the five Hadda Rodi Site Sh. Ram Murti, Sh. Suraj Kumar, Sh. Ramesh 

Kumar, Sh. Munish Kumar and Sh. Parshotam Lal. The copies of the proceedings 

of personal hearing given by the Chairman of Punjab Pollution Control Board to 

the above-named persons on 21.01,2020 are enclosed herewith as Annexure- 

A, whereby directions for imposition of Environmental Compensation and for 

stopping the discharge of effluent into River Sutlej were issued. 

That in compliance to orders dated 10.10.2019 of this Hon'ble Tribunal the 

Monitoring Committee headed by Justice Jasbir Singh visited the site on 

13.2.2020 and submitted report to the Hon'ble Tribunal on 14.2.2020. After 

consideration of the matter, the Hon'ble Tribunal vide order dated 13.5.2020 had 

directed the Punjab Pollution Control Board and the Municipal Corporation, 

Ludhiana to take further steps in a time bound manner and furnish compliance 

report. It was also mentioned in the order dated 13.5.2020 that the Monitoring 

Committee may oversee compliance and is at liberty to file further report, if 

found necessary. 

That Monitoring Committee headed by Justice Jasbir Singh visited the site of 

Modern Carcass plant on 27.11.2020 and observed that 45% of construction 

work has been completed and rest of the work shall be completed by 28.2.2021. 

After visiting the site of the processing plant, Monitoring Committee has made 

the following recommendations in its report: 

i) The construction work of Modern Carcass Plant should be 

completed by 31.12.2020. The machinery should be installed 

by 31.01.2021 and the plant should be commissioned by 

28.02.2021, failing which Environmental Compensation 

double the amount as already imposed by the Monitoring ( 

Committee shall be imposed. L 

iij  The Concessionaire shall install and commission effluent 

treatment plant and other solid waste management plant
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simultaneously along with the commissioning of the main 

plant. 

i) There shall be no discharge from the plant and the same 

shall be utilized/recycled within the premises of the main 

plant. 

iv) The Concessionaire shall plant at least 03 rows of broad leaf 

trees to attenuate air pollution any gaseous emission 

generated during the operation of main plant by 31.01.2021. 

v) The Concessionaire shall obtain permission from the 

concerned authority for the abstraction of ground water 

before commissioning the main plant. 

vi) The Concessionaire should ensure that there shall be no 

obnoxious odour and nuisance in the area with the operation 

of the main plant. 

The Monitoring Committee has forwarded the above report vide letter no. 

CMC/SB/2020/1250 dated 29.11.2020 for compliance to Municipal Corporation, 

Ludhiana as well as the Punjab Pollution Control Board. 

7) That the site of the Modern Carcass Plant was visited by officer of the Board on 

10.03.2021 and it was observed that the plant has not yet commissioned. 

Construction work is almost complete, the machinery has arrived at the site and 

is under installation. Effluent treatment plant has also arrived at site and is under 

installation. No plantation has been done along the boundary wall. 

Thus, the Municipal Corporation, Ludhiana has not complied with the 

timelines provided vide orders dated 13.5.2020 by the Hon'ble National Green 

Tribunal as well as in the report of the Monitoring Committee dated 29.11.2020 

as explained above. The Punjab Pollution Control Board has imposed 

Environmental Compensation amounting to Rs. 8.00 Lakh upon Municipal 

Corporation, Ludhiana vide letter no. 1352 dated 13.4.2021 for the period of 

violation from 1.9.2020 to 31.3.2021 in compliance of order dated 13.5.2020 of 

the Hon'ble Tribunal as well as report of Monitoring Committee dated 

29.11.2020. A copy of letter no. 1352 dated 13.4.2021 is enclosed herewith as 

Annexure-B. %( 

8) That the Punjab Pollution Control Board has submitted compliance report to the 

Hon'ble National Green Tribunal vide letter no. 1355 dated 13.4.2021 and a copy 

of the same is enclosed herewith as Annexure-C. The Hon'ble National Green 

Tribunal has considered the status report filed by the Punjab Pollution Control
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Board and vide order dated 15.4.2021 had disposed of O.A No. 465 of 2019 with 
direction that the Joint Committee of the Central Pollution Control Board and 
State Pollution Control Board May ascertain compliance  status, particularly 
whether adequacy of steps taken for restoration of environment as well as 
collection of compensation and its utilization and give its report to the Chairman, 
CPCB within three months for such further directions as may found necessary by 
the Chairman, CPCB for enforcement of Law. 

That in order to make compliance of the order dated 15.04.2021 of the Hon'ble 
National Green Tribunal, the Punjab Pollution Control Board vide letter 1770 
dated 27.01.2022 had requested the CPCB to depute officers for constitution of 
joint committee. A copy of letter no. 1770 dated 27.1.2022 is enclosed as 
Annexure-D. However, no communication has been received by the Board from 
Central Pollution Control Board in this regard so far. The Punjab Pollution Control 
Board has again requested CPCB vide letter no. 29225 dated 24.11.2023 to 
depute officer for constitution of Joint committee so that compliance status in the 
matter may be ascertained as per the mandate of orders of the Hon'ble National 
Green Tribunal dated 15.04.2021 in O.A. no. 465 of 2019. A copy of letter 
N0.29225 dated 24.11.2023 is enclosed herewith as Annexure-E, 

That it is relevant to mention here that the Modern & Scientific Carcass Plant was 
not commissioned till June, 2021 and accordingly, environment compensation 
amounting to Rs. 6 Lacs was imposed for the period of violation from 01.04.2021 
to 30.06.2021 upon Municipal Corporation, Ludhiana vide letter jo. 1776 dated 
27.1.2022. A copy of letter vide letter no. 1776 dated 27.1.2022 is enclosed 
herewith as Annexure-F. 

The Municipal Corporation, Ludhiana has not yet commissioned the 
Modern Carcass Plant till date and is still in violation of the orders dated 
13.5.2020 of the Hon'ble National Green Tribunal passed in O.A No. 465 of 2019, 
After consideration of the matter in its entirety, the Board has further imposed 
Environmental Compensation amounting to Rs. 54.0 Lakh upon the Municipal 
Corporation, Ludhiana in compliance to order dated 13.5.2020 for the period of 
violation from 1.7.2021 to 30.9.2023 vide letter no. 7985 dated 24.11.2023. A 
copy of letter no. 7985 dated 24.11.2023 is enclosed herewith as Annexure-%lfi | 

Municipal Corporation, Ludhiana has to pay EnvironmentaI’_‘ 
Compensation amounting to Rs. 68.0 Lakh (Rs. 8.0 Lakh + Rs. 6.0 Lakh+ Rs. 
54.0 Lakh) to the Punjab Pollution Control Board as explained herein above. The 
Commissioner, Municipal Corporation, Ludhiana has been requested vide letter 
no. 7985 dated 24.11.2023 to deposit the entire amount of Environmental 
Compensation amounting to Rs.68.00 with the office of the Board,
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11) That it 1s further stated that the owners of hadda roddi sites have not yet 

deposited the amount of environmental compensation imposed by the Board in 

compliance to order dated 10.10.2019 of this Hon'ble Tribunal. However, in order 

to make compliance of the orders of the Hon'ble National Green Tribunal, the 

Punjab Pollution Control Board has taken up the matter with the District 

Administration, Ludhiana by writing various letters bearing no. 7945 dated 

24.09.2020, letter no.1772 dated 27.01.2022 and letter no.7986 dated 

24.11.2023 for recovery of environment compensation from 05 hadda roddi sites 

through the Department of Revenue. The copies of letters dated 24.9.2020, 

27.1.2022 and 24.11.2023 are enclosed herewith as Annexure-H. 

Itis relevant to mention here that the owners of five Hadda Roddi sites at 

Ladhowal namely Ram Murti, Ramesh Kumar, Suraj Kumar, Parshotam Lal and 

Munish Kumar are common man and are not having any property in their name 

as per the information of the Board. 

12) That it is further relevant to mention here that the Modern & Scientific Carcass 

Plant was ready for commissioning in July, 2021 and was to be inaugurated by 

Government of Punjab on 13.07.2021. However, the inauguration program was 

cancelled as nearby villagers started protest on the day of inauguration. 

Thereafter, continuous protest had been started at site by the local residents. 

Several meetings were held with protesters by District Administration and 

Municipal Corporation, Ludhiana in year 2022 and they were informed about the 

benefits of Modern & Scientific Carcass Plant and requested them to allow the 

concessionaire to operate the plant. Accordingly, 2nd attempt was made by 

Municipal Corporation, Ludhiana with the help of Local Police on 12.12.2022 to 

operate the Modern & Scientific Carcass Plant. However, the protesters again 

manhandled the driver of the tractor-trolley carrying dead animals to the plant 

due to which plant could not made operational. The workers of concessionaire & 

others got medically examined and Police was made aware by the concessionaire 

about the attempt to murder by the local residents and causing of hindrance in 

its working. Considering the complaint of concessionaire, FIR no. 0159 had been 

lodged against 20-25 unknown protestors at Police Station Ladhowal, Police 

Commissionerate, Ludhiana. Thereafter, a continuous protest/dharna is going on 

near the site of the plant by the nearby residents. 0’4( 
e 

13) That further, it is stated that the Deputy Commissioner, Ludhiana has held 

meeting on 20.06.2023 with the officers of Municipal Corporation, Ludhiana, 

Punjab Pollution Control Board, Police Department & officers from District 

Administration wherein, it was decided that a joint visit shall be made to carcass 

plant as well as hadda roddi sites on 21.06.2023 to check the latest status of the
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plant as well as hadda rodd| sites. Accordingly, the sites of hadda roddis were 

visited by the team of officers on 21.06.2023 and It was observed that 02 hadda 

roddis sites are stil operating in ilegal & unscientific manner. In this regard, the 

owners of the hadda roddis informed that earlier there were 05 hadda roddi 

sltes, but now these two sites are being operated by all the owners of 05 hadda 

rodd! sites. Thereafter, the team visited Modern & Scientific Carcass plant and 

observed that the plant s ready for operation, but, the local residents are 

opposing the commissioning of Modern Carcass Plant and are still sitting on 

dharna outside the plant to restrain the operation of the plant. Again, a meeting 

was held under the Chairmanship of the Deputy Commissioner, Ludhiana on 

27.06.2023 with the officers of Municipal Corporation Ludhiana, Central Pollution 

Control Board, Punjab Pollution Control Board, Department of Water Resources, 

Concessionaire & officers from District Administration to draw a strategy to make 

the carcass plant operational. During meeting, It was decided that the 

concessionaire should arrange the skilled labor as well as dead animals and make 

the plant operational on 20.07.2023 under police protection. The Municipal 

Corporation, Ludhiana with the help of District Administration, Ludhiana tried to 

make the Carcass Plant operational under heavy Police protection on 20.07.2023, 

nhowever the plant could not be made operational due to strong resistance from 

nearby villagers and Kissan Unions. 

That it is pertinent to mention here that the Modern and Scientific Carcass Plant 

has obtained ‘Consents to operate’ of the Punjab Pollution Control Board under 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention 

anc Control of Pollution) Act, 1981 vide no. CTOW/Fresh/LDH3/2022/19276595 

ana CTOA/Fresh/LDH3/2022/19276599 dated 21.07.2022 respectively and the 

consents were valid upto 30.06.2023. However, after the expiry of the consents 

to operate on 30.6.2023, the Modern and Scientific Carcass Plant has not applied 

for the renewal of 'Consents to Operate’ under the Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 to the Board, 
; 

That it 's germane to mention nere that there is no intentional violation of the 

orgers of the Hon'ble National Green Tribunal by the department in any manner. 

Al the departments of Government of Punjab, District Administration, Municipal 

Corporaton, Ludniang, etc are making carnest and all out efforts to make the 

modern and scientific carcass utilizaton plant at Ludhiana operational for 

betrerment of the environment. However, the continuous agitation of the people 

of the area as well as Kissan Unons is acting as hindrance in the Commissioning 

of the piant. 
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16) That it is relevant to mention here that the Monitoring Committee had visited the 

site on 13.2.2020 in the presence to the officers of Punjab Pollution Control 

Board and Municipal Corporation, Ludhiana and after noticing the deficiencies 

had made certain recommendations including the following: 

"3 After the successful commissioning of the modern and scientific 

carcass plant, these crude and unscientific carcass disposal plants 

should be closed. 

4 Deputy Commissioner, Ludhiana shall ensure the immediate 

closure of the unscientific carcass disposal plants after the 

commissioning of the modern and scientific carcass plant.” 

17) That after the successful commissioning of the Modern & Scientific Carcass Plant, 

the two Hadda Roddi sites operating at village Majra Khurd, near Ladhowal shall 

be closed. The situation is being tralled to be defused amicably by the Civil 

Administration at Police Authorities. 

18) That the Status Report / reply on behalf of Punjab Pollution Control Board is 

hereby submitted for kind perusal and appropriate orders of the Hon'ble National 

Green Tribunal. 

Submitted by 

| 

| 
e 

Dated:- 2 7-//-2927 (Gurmit Singh) 

Environmental Engineer, 

Punjab Pollution Control Board, 

Regional Office-3, Ludhiana 

on behalf of Punjab Pollution Control 

Board 
(Respondent no.2)
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Vwmwwuwmmmammmmm . Nfimmw«mm-mmunmfl 

Emlm)m;udklwlm 
Zeny! Gtfice-2, Ludhiana 

et ho_JUIP_ ! nyu..&‘![.'! | &0 0’-‘1,‘ . 
ot ofthe shove b forwarded t e Enviorerata Engineer, Punab Polion Conrel | Bo2rd, Reglonal Office-I11, Ludhiana for Infomation & necessary dction, 

Environm gineer 
Zonal Office-2, Ludhlana 
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l 

Sovie] Complex-1, (Dada Motors), Tird Floo 

fihhe;-bwt 4 

- o Board = . rol Boa = n Cont 
@Pumab Pgllo';njatl:loomce'm T, Road, Ludhiana 

Dholeiial Chowks G; cbro3@yahoo.com 

Date _&é?,la'__ 02 | 

To 

Sh. Sura Kumar S/o Late Sh Kamal Kumar, 
R/0 6398, Mohalla Jagdishpura, 
Telpur Read, Ludhlana - 141008, 

the Chalrman Sab: Proceedings of tha personal hearing glven before 
on d 33-A of the Water of the Board on 21,01,2020 for directions u/s | 

(' evention & Control of Pollution) Act, 1974 as amended In 

Act, 
1988 and 31- of the Alr (Prevention & Control of Pollution) 1981 to Hadda Roddl. 
Zonal office letter no, 2427:28 4t 20,02.2020, 
TS Intmated vt th sy RoddI W35 ghven personal hearing before 

: "Mmediately deposit ps, 2.28,12,500/- 
(Two Crores ernty Bght” Lakhg ‘[m Thousay Fve Hundred) as 

Environmenta} Compensation ty the 25 recommendeq by the Committes 

4 mwann] Englneer, Reglona) Offlce-3, Ludhiany shall vigy the sita f 

Hadda Rogq) o verfy 
and shy| Submit detalleg ey 

recommendations afer 15 
) 

port/j / 

Thé Proceedings were gley 
Vide aboye Teferred oy, 

As such You are herety 3galn req comply With 

S iy 
above gy1 decisiong 

Office lmmediahzly TmtltasMOfl’URG 
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z 
& 

_ Ygre 9dd oien 
&5 PUNJAB PoLLUTION CONTROLBOAT 

‘"t‘ v 20n4] OMew-11, B-640-D, Dackslde CICY' Offce, ln.:'“!;;l‘l\ 'nl::M 

O T TR e 
A0 v7 A3 o b FAn ‘m 7 v 

S Rame Kmer o e 5 Tom i /091 DV LY 
Vikage Majwa K, 1O Ladhowal, 
Decrict Ludhor - 110, 

Procesding of Uhe parsonal haaring phven bafors e 

20013020 for clractions u/p 33-A of N8 WalsE oo 

Pollution) Act, 1974 a1 armended In $988 wné 310 0 

Voo & Control of 

A 
- SN, Ramesh Kt 

Contrul of Poluton) Act, 1991 to Hadda Roddlc & B0 i’ piana = 
Tarsem Lal §/o Sh. Dyshan L), Viesge 
141000, 

ulm 
(Prevant 

The Folowlng were present: 

2. Keunesh Garg, Member Seretary 
£, Gushan Ra, CEE, Ludhand 
1, Sandoep Bal, SIE, Zonal Ofce-2, Ludhisnd. 
Ex. Paramjeet Srgh, CE, Reghonsl Offce-1] Ludhizr 

‘Onbehalf of the Hadde Rodd] 

mmmnmmrmuu 

‘Sh. Kishon Lal Representaties of the adéa Rod 

mmam&-mmhh«
mmwummmmu 

order doted 2452019 b reproduced 5 undert 
w5, An acion tsk ezt oy be amished by the Commttee (9 thls Trounal withn 

e months by emsfot LiAaboOOLR i 
lllpnmflmmh’mdfi‘&lflfim\fl&

mfi&flh&llm 

mmmdeumflmWM(
m),mme 

wun(m),mwmu
wwumwmmmwm 

Rodc st on 01.07.2019 84 02.07.2019. 
mmwmw.qunum

mmmum 

on the oumer of the Hoddo Rodds s R 28250 

mmtmmwmmmhhm
mlmrm“. 

o HGT vde s rder doted 10-10-2019 decd s uner- 

7, Let the Sate PCD take firther actkn b eccordance wth kew end fumish 

Arther oction blen regart wakh fho monchs. The Sote ACB must take 

mediste stegs fo cese the Degal achly axd recover environmental 

compansation fo the damga to the envronment hn acrdancy with kow. We 

equest the Hantoing Cammitte for conkroling polkton of River St hesded 

by Justice Jasic Singh, fomer Nt of the Purjah and Haryans High Court to 

monkor the stustion. The Manering Committng may ko kok ko the conduct 

of the offces o the Sate PCB e kg reuise action 50 (ar* 

In complance o the oxders of the Hontie National Green Tribunal, the awmer of the 

Hodd Roddshe s e 1o deposh 88, 2,26,£2,508 s Eniormena) Compensatin b he Bosrd. 

For making complance to the directons issued by the Hon'ble NGT as explalned above, a 

mmmwmaummww
,wnmmmww,wu

mw 

- 11-2019, The representative of Lhe Hadds Roddi as reqested to attend Lhe meellng. But, ro one on 

-WWMMMWWIWN!HMIJM]N[-ZNQ. 

For the compilance of the directions lssued by the Hon'be National Green Tribuna! and i 

depesk Rs. 2,28,12,500/- &s emvironmental compensation with the Board and to consider the shifing of 

’mm:_uwhmdmWsfl-AdUKWatu(mum'&tmqumhnHtLIWI nd ufs 31+ 

PER 
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A of the Ak (Provention & Cortrdd 
hearing before Chaiman cf the Bovrd 60 210 2 gerert 

N,mwlmo""'"‘d,::\dmbtfls”WL e 

'mhm:mtkwmol,m[;mt “°°Md"-d“l;nl'9wf:/' M ec; 
levets of the TOS, momoacmhm'fl"-"mmfi effoent bs dech0 
T eMuent requies tretment and roper mode o 060 2 
Sule. It was frther submtind thot the Hadds Rodd! 8 o7 

environmentally sound mannes. 
aM|mmmbnmdM 

X 

ot that tme. For the fast m—' 

e ot 
S 

wehich 

anter Wy were €0 6900 07 

s sbout 500 LTS/ 
Vs efMuent scbd wasts 
further Inf that e 

Mfi;z"l:d o Raver Sused, Wi d?;dm:; g: 

mdm&m:ummmmwmmwm"*“”” 
. 

i Kations| Green Tritunal and the Punjab Polhion Control Board. of the Board 2nd @nsider) 
d decided 25 under 

4) Envionmental Engineer, Regioral Office{T1 shal visk the s of Hadds Rodd] o verlfy 

2 

by the Commitzse, 
the status 2nd ; J 

"’W5Mf“uwmmm=mnmr. 
‘ou bre, therefore, rmouested t ompy WA the deckions of the personal heardng 

the sfudsted period end submit comlance resor to the Board. 
wahin T ——— 

Environmental Englneer 
Zonal Office-2, Ludhlana 

et MR AEIESS 
A copy of the above bs forwarted to the Envronmental Engineer, Punjab Poilution Control 

Board, Reglonal Office-T1L, Luthiana for Information & recessary oction. . 

Envirenmen 
Zonal Office-2, Ludhlany 

o
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827 Punjab Pollution Control Board 
Reglonal office-I1T 

Savit Complesc1, (Dada Mators), = HMW_ 

No.330] one 22J422— 

To | 
. Ramesh Kumar S Lote h. Tarsem 1317051 Darshen Lal, 

Village Majara Khurd, PO Ladhowal; 
District Ludhlana - 141003, 

, 
Irman 

Sab: Proceedings of tho personal hearing given before the Chal 

of the Boagr,d on u.guozo for directions /s 33-A of the mvla’: 

Chravention. & conrol of Pollon) Ack 1574 38 UCTUL 7 
1988 and 31- of the Alr (Prevention & Control of Pollution) 

1981 to Hadda Roddl. . : 

Ref:- Zonal offlce letter no, 2421-22Ht. 20.02.2020. 

) 1t 1s Intmated that the Hadda Roddi was given persondl hearing before 

the Chalrman of the Board on 21.01,2020, whereln It was decided that:= 

1) The subject cled Hadda Rodd!shall (nmedately stop dischargng It effent 

Into River Sutie). ' 

2) The subject dted Hadda Rodd shall Immedlately make arrangement for the 

pmwmmandalsposlo(ns,emu
wsaastnmmw!mmlsm' 

further pollution In the Rver Sutiel. . ’ 

3) Tne subject ced Hadda Rodd shall immedtely depost Rs. 2,26,12,500)- 

(Two Crores Twenty Eight Lakhs Tiielve Thousand “Five Hundred) as 

Environmental Compensation to the Board as r&ommm by the Committee. 

4) Environmental Engineer, Regional Offce3, Ludhiana shall visit the ste of 

#, * Hodda Rodd to vedfy the stalus and shall submit detalled report/ 

recomméndations after 15 days. 
OM ' 

The proceedings were also conveyed to you vide above referred letter. == 

s such you are hreby 2ganrequested o comply it the above sald dedsons 

and submit the compliance report In this office immediately, 

Treat It as MOST URGENT please, 

|19 
;‘LEnvlrom&l'wJ g§br?gl?eer .
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| T ygre 3 
| 8/ PUNJAB POLLUTION 

ROL BOARD 
Polet Ludhlans Phuses, Feal ry Tomal OMcelL £ 4R Rackslda OOV OO s 1200351 

~ Dated e a e 1D¥/3030 A s 2 O e i 
NaPRCR/STL/20-3) LD 3630/, syl 

" 
o ¢ S\ Mt Km s Late Qe fA 391 R BV, SN M, A AU Alafs.. Lo L1000, s i 

fthe Proceed: pancnal b phen befors ha Chlfman of he Bosrcer i ™ orion ‘.L‘zm s ,,':".7‘ e Watar (Prevention & 
" 

] A of Uhe Alr (Prevention PDulion) At 1974 as amended 0 1988 and 1A of o e Contrel 21 m:;n)nh;. 1901 to Hadda Roddl:+ Sh Munksh Kumar o B-135/1, SN Hohaty, Ll 141068, 
Tha Fedomtng wars presents mlfl.lmhmm 

mwwwm,wah—num«.mumh 
mmmnhmmhmmwnmman. S Kivicer Segh Sorh & cey. vy Jied & gt by Hondie Nation| 2019. The Hon'bie HGT n s ordrs cted 2452079 or P00 10 0 by e, 1o of 
T A 20520156 reprodend s s e i xmmmmfiuwwhmmmwm hmdhbmtm‘ruhqflmmu,m 
S wmpriig of o kM.lm 

epreseniatives rmwhlh.hdlum(m),mmbm 

mm(mm.m&muumnwmuhm menlorlo of Hogty 
(" Pt 22 00 0107.2319 s 02.07.3009, 

= o 

g ! { 

The Xt Comis as nmate py [N T—— 
wm‘&flmflfi ]o-ll}ml’dwll\"lh': 

- ol ke 

b e 
Lxthany oq 25, 

nwuhmmmfimmmnmm;m# 
humum&mww mnzz-,u.wu 
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RAnneseme -f 

%Punjab Pollution Control Board 
| Reglonal Office-11I 

Savltrl Complex-1, (Dada Motorg ,ETgw Fioor, Dholewal Chowk, G.T. Road, Ludhiana 
ppebro3@yahoo.com Mo, 330\ 

vate 47/2/f0 _ 
To 

Sh. Munish Kumar S/o Late Charanjt, 
R0 B-1.55/1, Shah! Mohal ' . Ludhang- 14500, A 

Sub: Proceedings of tha personal hearing given before the Chalrman 
of the Board on n_g;,zgzo for directions u/s 33-A of the Water 
(Prevention & Control of Pollution) Act, 1974 as-amended In 
1988 and 31- v of the:Alr (Prevention & Control of Pollution) Act, 
1981 to Hadda Roddl, 
Zonal office letter no, 2423-24 dt. 20.02.2020, 

It Is Intimated that the Hadda Roddl was given personal hearing before 

the Chalman of the Board on 21.01.2020, whereln it was decided that:- 

1) The subject cited Hadda Roddl shall Immediately stop discharging Its effiuent 

Into River Sutlej. 

Refi- 

2) The subject cited Hadda Rodd| shall Immediately make arrangement for the 

proper treatment and disposal of Its effluent so as to ensure that there Is no 

further pollution In the River Sutle). | o 

3) The subject: cited Hadda Rodd) shall Immediately-deposlt R, 2,28,12,500/- 
(Two Crores Twenty Eght Lakhs Tweve Thousand Five Hundred) as 
Environmental Compensation to the Board as recommended by the Committee, 

4) Environmental Englneer, Reglonal Office-3, Ludhlana shall visit-the site of 
' Hadda Roddl to vedfy the ‘status and shall submit detalled report " 

recommendations after 15 days. am | 

The proceedings were also conveyed to you vide above referred letter, — 
s such you are hereby agaln requested to comply with the above sald dedislons 

and submit the complla}m repoit [n this office i_mmediately‘ 

Lisin 
Treat 1t as MOST URGENT please, . 

¢ AT e 
: ILEnvlmn entag Englneer
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Hgflg ROL 

= ON CONTRO® 

& PPl e 
Zona) OMce 1l 

0l 

No. PPCB/SEE/20-2/LD! 

b mp.muslaww
um< 

Rl 0-33-752, Sonp Nog, S8 

Luxdhlsna - 141000 

roceedr b 
fven befc 

* subt the hearing o oreven 

. z'x uuo;g 7:: directions u/# "uwm‘:‘;:-'A(av o 

Riion A, 1974 5 amended It 4583 15 

% 
Control of Pollution) Act, Ilflwrm

 

The Following were present! 

£ Knnesh Gorg, Nomber Secéby 
. EnGushan Rol, GEE, Luchany X 

Er. Sarckoep Beb, ST, Zonal Offe-2, udhons 
Er. Paramject Singh, EE, Reglonal Office-1IT, Ludhbond 

00 behalt of the Hadda Roddl 

h. Hapy Kaloth, Sh. Parshotam Lol & 
S\ Krishan Lal Representatives of the Hodda Rorf 5 

The Envionmental Engineer, Reglonal Office = I, Ludhisna browght out that the: 
complalnts were received I the Board regarding the poihion cused by the Hadd Roddl In the ares. 

S Kubwinder Sigh Sanchu & o5 v akeady fled a complalnt I Henble National 
Green Trunal va. Ram Hurt) & crs o0 6th March, 2019. The Hon'ble HGT ln s onders dated 24.5.2019 
has drectad to coastirz o Jolnt Commine for Inspection hd sought ks report. The relevant extract of 
order coted 24.5.2019 s reproduced as under: K 

*5, An scton taken repart may be fumihed Ly the Comftee o (A Tibunal withhy 
hvee months by e-mal ot el ogtoy b.* 

In pursanca of the Hontie NGT orders R 24052019, to escertaln the facts, b foint 
mmitee comprsing of representatives of Ceniral Poltion Control Board (CPCB), Puniab Pollution 
Control Board (PPCD), Dkt Magistrale Lichand cared ot an epection and montortng of Hackls 

& Roddi she on 01.07.2019 and 02072019, 
. ‘The Jolnt Cammitce hes 3o coicuated the Enfronmental Campensatio 

on the ovwner ofthe Hdda Rk a5 Re 2,28,12,500/-, " o be Imposed 
‘The Jolnt Commitize has subrmited ks repdrt to the Hon'bie Nstonal Groen 

Honble HGT vide s onder datad 10-10-2019 decided 85 uiders- Horal Groen Tl The 
2.2t the Sole POB take frther Sctixi h sccorddence wi by ye w and fomish futher action bkm repart mthh Bio months. e Sate FY must take 

: the 1bove acivy, noy . ! 

A5 e A (oo 2 Holer (reverton 
i 4 & Qontrol of 

"."’vkh'mm,.uu.m‘?'hflm
u d#m!‘“"‘ . xm‘a'":;;"dl‘lxn; 
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horiardet, 
which decays wth the 

oy Jumped T he siope of the bed of River Sutel 

M??:;.'lfl".:“““ WMMnmwwm
mamwww 

! Groen T unal and the Punjab Potion Contrl Board: 

Bocreond of e g e rrestonn o sy, e s o e Boord 300 X 

1) T et s and el s n e e, hsCrulmenof e Lo a5 onder 

2) The mN"mWWImuw
mawmuum«mla

uw&mv " 

dspoealof b e "“'Wmvumwmm
mmmtmmmrwb“

m 

3) The su s €ffluent 5o a3 t ensure Lhet there o further polutlon I the Rver Sl 

e T vod Foid al innedatl e 220, 2,500 Tv0 O0CS et Eght 
Boa 

by the Cammittee. Hundred) es Emronestal Compensation tothe 
O" 

) Enromentl Engoer, Regins! Ol ho vt e st of Hadd R 1o vy he s 008 
shall subemi cetalled reportrecamvmendstions ates 15 e 

vw-mlhsdn
mudummmwu

dwm|mmmm 

the stpubted period and submit complance repod to the Boird. 
|- 

:mlm?n?cf-’h]l Englneer 
zoj«n #fice-2, Ludhlana 

et o RYRE . : outed .. §0)8[ 260 

Amwawambvmwhm
mnlww,mmmmm 

Board, Regional Cffice-111, Ludhlans for Information & necessary action: 

Envlmnm&bwlmr 
§ ¢ Zonal Office-2, Ludhlana 
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the foent genenaled from 
The Envirormertal Enghees borhed that sampit °":':wmmnowlfm 

& 174 mg/), respectiely. m’“’""°‘°""""‘“’"“’“""""“",,",‘,’,",,.mmwmmr 
In an 

ther subited Ut he Hodds Roddl s requle Lo handie the sold vastz 

Sound manser, 

The eesenaives of e ol Ro sutnd Ut el Ley were ako delng the 

nt Y4423 Rk vas et o 01012015, Th 000 o e T 

T that ro S Mt s et e prope e of e 0 
Sutlef. Xt vy 

s me PO bt o i o o et vas gl 8 Lt e, Fo ot s yor, mmm:«mwmmww’”"""“m‘f::mswwm. 
;“thmmmmmmkw;“mfi::m 

that the sold veste St chured akong th bed of v Sol. e fster decays wth the mhkmwmwhmhduwd”"m'm PSS90 of e, e pocng 
b Pobion ControlBourd, : 

Yo Wm&mummmmduunuum@mfl 
"""’fifltwmwrnmmmmmmnuwmms';ufiu.. 

l’““’”“%m.mm&wmmqnmmmm . 
b ma,.m,m“"wwwwmnmmmt for the proper treatment and 

““flmmuumwmumm’mnwnwsm. !)mmmmwmwmnw,w-mmmmwmm 

b Thousd e Hindeed) as Envisrmental 

Feglonl Ofca 1 sha v the e o Haca Rodd o verky the status and / mmmwmmmmum: 
' B mwummha«mumm hearing within - “memmmmumm. 

. 

L 
wran?nim.gmm 

!Mznu.ilfi 26n3) Offiee-2, Luchlana 

L}"' oued R0 &Lfilfl 
Acpy of the sbore & forvanded fa the £ 8o, Reghonsl Offee o eI, Ludhiary o Womation & m“ {"’Mivm%' Punab Pouion Contrey 

Emvironme Inver 
OfMee-2, Luchlany 

\?'_ 8 

P 
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Hnmzm-fl 

'%Punjab Pollution Control Board 
Savit Complex-1, (Dada .Mfileglonal Office-IT1 

 Third Roor, Dhelewal Chowk, G.T. Road, Ludhlana 
' _ppcbrol@yahoo.com 

Nolles Dato_27/2Ke 
o ; 

SN Parshotam Lal /o Lake Dalbir Chand, 
0 8-33752, s,n}r',( Naga, ' 

Salem Tabr), Ludhian - 141008, 

& 

Sub: 
Proceedings of the personal hearlng glven bofore the Chalman 
of the Board on 21,01,2020 for directions u/s 33-A of the Water 
(Prevention & Control of Poliution) Act, 1974 as amended in 
1988 and 31- of the Alr (Prevention & Control of Pollution) Act, 
1981 to Hadda Roddl, b 

Ref:- Zonal offics letter no. 2425-26 dt. 20.02.2020. 
‘ 

Tt1s Intimated that the Hadda Rodd) Was ghven personal hearing before 
the halrman of the Board on 21.01.2020, whereln It was decided that:- * 

1) The sublect clted Hadda Rodd) shal Inmedatsly stop discharging lts effvent 
“ I.mnRN&Smie). d 

' 2) The sibjact cited Hadds Roddl shal Immediately make amangement for the 

prope treatment and disposal of Its effuent so°as to ensure that there Is no 

further pollution [6 the Rivee Sutle), | . 
3) The subject cited Hadda Roddl sha Immediately deposit Rs. 2,28,12,500/- 

(Two Crores Twenty Bght Lakhs Tweve Thousand Five Hundred) as 
Environmental Compensation to the Board 35 recommended by the Committee, 

4) Endronmental Engneer, Reglons] Office:3, Ludhiana shall vist the site of 
* Hadda Roddi to verfy the statis and shail ‘submit detalled report/ 

rocommendations after 15days. ¢ * l 
v 

The proceedings were also conveyed 19 {0 vide above referred leter. T 
As such you 2re hereby again requested 15 comply with the above sald ‘dedislons 

and submit the compliance report In this office Iiediately, 
Treat |t 2s MOST URGENT please, 

3 ‘ ”\fnwég@mfi’m 

~2
. 
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Date.)344..2.,., 

The Commlslonu, 

Munldipal Comporation, 
Ludhiana, 

Impasition of Environmental of the Hon'ble Natlonal'Gree, 
C::‘munsatlon in compliance of orders 

s “Kulwinder Singh 
N Tribunal In 0.A. no 465 of 2019 titied 

Sandhy & Qthers Vs, Ram Murtl & Others, 
Orders. dated 13.05.2020 o Hon'ble Natlonal Green Tribunal & k Monitoring . Committee  roport CMC/SB/2020/1250  dated @ 29.11.2020. : i 
1t Is Intimated -that:the ‘Hon'ble National Green Tribunal vide order dated 

13.05.2020 passed In the sublect cited matter had directed that the report submitted by the 
Honitaring Committee to the Hon'ble NGT on datéd 14.02.2020 be acted upon, The relevant 
et of recommendation of-the Monitoring Commlitee is reproduced as under: 

“Directions may be Issued to the Commissioner, Municipal Corporation, Ludhlana 
to complete and commission the modem and sdentlfic carcass disposal plant at 

Noorpur Bet, Ludhiana by 31.08.2020 falling which environmental Compensation 
2mounting:to-Rs. 1ilakh per month may be imposed upon the Munldpal 

Corporation; Ludhlana til the commissioning of the Plant”, 

The Honle National Green Tribunal had further directed that the Punjab 
Poliution Controf Board and the Municlpal Corporation, Ludhiana may take further steps in a 
time bound manner and thlsH ééfhbllance répéfi by e-mail. The Monitoring Committee may 

oversee compllance and ls at liberty to file its further report, If found necessary, 

A copy of order of the Hon'ble Natonal Green Tribunal was forwarded to the 
Hunidipal Corporation, Ludhland vide -Board: letter no, 794647 dated 24.00.2020 for 
makingcompliance,. -z 

ItTs further brought on rm,g t{\at the Monltoring Committee constituted by 
the Hontle National Green Tribunal had Vit2d-the site of Modem Carcess Plant on 
2112000 and ofiserved that about 45 9 CONSTUCon work has been completed and rest e work shall be complated by 26102,2024 ARe Visng the site of the processing plant, 3¢ Honitring Commiteee vige s repéit cn';/sfi/Zozomsu dated 29.11.2020 has made the 

folioviing rc:iammer'\danns': o ut 

3112.2020, The machinery should b instaled by 31.01.2021 and the plant 
sh ©Ud be commissioned by 26.02.202L Faling wiich Environmental Compensation d:unjg the amount 3s already Imposed b the Monltoring Committee shall be Imposed. 

¢ \ 

ol 
e construction ‘work of Modem Carcass Plant should be completed by
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B)  The Concesslonalre thall lnsll;ll and o s effyen 
0 Waste managemtent P sytgne, e oo, usl i the maln plant. 

Y Sy e nmesenk ) here shallbe no lschage fom 0 blant and the h: Irecydeq 

wm“‘lm S n\%lq P same shall be Witzed/r 

N) 

‘ 
The Concesslonalre shall PNt least 03 ropg of broad leaf trees to attenyys alr pollution any gaseous enlsslon 

U 
! generated during the operation of main plan( © by3uonao, § e V) The Concassionaire shal OO permission from the concarned authrty o e abstraction of ground vater b&fore commissioning the maln plant. 

The Concesslonare should ensue that there shall be no obnodous odour and 
nulsance In the area with the operation of the maln plant. 

failed to commission the plant WJI.U&u‘OZO. V. 

e oy o POy T S T2 A G 04 220 0 g i, | @pg_simu-awwwmrgmm% - : 
The site of the Modem Cicass Plant was visited by officer of the Board on 

-10.03.2021 an&-n'ms.obsuvud‘hl l}‘fe'»fian!:has not yet commissloned. Construction | 
Work s aimost camplete and machinesy s amived a se and b under Intlstion, EMuent | 
treatment plant has also arrived at se ar{{i s under Installation: No plantation has been done i 
along the boundary wall,- & CARA 

Thus, Munidpal Corporati, Luchiana has not compled with the timelines 
provided vide orders dated 13.05.2020 W the Hon'ble National Green Tribunal-as well as 
report of the Monitoring Committee aa(éazg.‘n,mm Accordingly, It has been decided to 
{mpose Environmental Compensation upo Munkipsl Corporation, Ludhlana I complance to the orders dated 13.5.2020.of Hon'he f u@flonal Green Tribunal as well as report of NGT 
Monitoring Committee dated 29.11.2020, s under: * - . 
SNo.|~ Time Period "Ratalof EC -+ | No. of Months | AmauAteTEC 

01.09.2020 to Rs. 1,00,000/- per <[ - 06 - Rs. 6,00,000/- 28.02.2021.- Moph = | L 
01.03.2021 to: - ‘Rs. 200,000/« per |+ 01 Rs. 2,00,000/- 31.03.2021 month 
_ - - Total 07 ns.s,no,onou , 

Itis, therefore, Tequested tha me':;nvuonmmul Compensation amounting to Rs. 8,00,000/- as explalned above N 
e My please;be deposied with the office of the Board through em; “Envi g Regiona ! Ludhla n ?mn I Fov0r of By Engineer, Reglonal Offce - 3, Lughiana* payable at lana i £ X 

Immediately, so as t make Compliance of the orders of the Hon'ble NGT, e V\“‘”‘ 
—  Environmental Englneer 

=\J For and on tha behalf of 
., Punjab Pallytion Control Board 

— 
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e 
pated 242 

\ 
g4 

4 

L to G ent of Punjab, 

A copy of the above 1 forwarded tojth Sed:m' and necessary action please 

w,mmn\d sdence, 
Technology ndEnvL'onmm't otgnf 

) 

1 \aq]ryl 

‘ ' Envlronmentz\ 
Englneer 

t L Forand on tho behalf of 

T pungab pollution Cgntrol Board 

. G osted A2kl 

s Enest13CM 
kR 

¢ . B Commissloner, Ludhlana for 

. A copy of the above s fonvarded 10, te Deputy 0 

R nformation and necessary action please. ';‘ 

s Sy f; 3 
P)Ml” 

v 
’vfz Iy Environmental Ergineer 

H - N For and on the behalf of 

Punjab Pollution ntrol Board 

e 

e 
* 

[ 

\’1
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S PUNiab B Punjab-Pollutlio‘n Control Board 

RO/LDH-IT/ L35 5. 
(Mvough ) pu-.l.':’/e!;/)'/ 

. To 

The Consultant (udical, 

National Green Tflbunu : 
New Delhl, " 

Sublect: 
‘ 

. c°"‘:""‘°° Report In 0.4, fio 0 465 of 2019 tited os "Kulwinder 
Singh Sandhu & Others vs. Ram Murt] & Others”, 

Ref: Orders dated 13.05.2020 of Honble National Green Tribunal & e- 
mall dated 09, 03.2021 from the Consultant (udidal). 
Tt s respectflly submitted that ci.e Honble National Green Tribunal vide 

order dated 13.05.2020 passed in Buesubjeddtaduuflcrmdmedmanhe report 
Mwwmmmmmmcnwtkncronawnoz 2020 be acted 

upon. The mkvanlyandmnmdauond}meflumflngcmvnm Is reproduced 
25 under: 

“Directions may be kssued o the Conanissioner, Municpl Corporation, 
Ludflaubmueeammnlsbnd!mdunamwam:m_ 

wwmawmmmwsxmzo folog which . 
emvironmental Compensation : ammung‘hu Rs. 1 uxn per month may be 
imposed upon the Municpsl Ccrpomlhn, Luchiana 6 the commissloning of 
the Plant.” «, . 

The Hon'ie Ntional Green Trbu72! has further d;nmd that the Punjab 
Pollution Control Board and the Munldpal CDWUW\ Ludhlam may take further steps 

In 3 tme bound manner and fumish mpflm feport by e-mall. The Monftoring 

Committee may oversee compliance and ks at "?‘m o fie lts further report, If found 

necessary. B 
e Monltodng Commflfee m““m’m by the Honbé. National Green 

Tbural had visited the shte of Modem mfiflflm 00 27.11,2020 and observed that 

about 45 % mnsuuauonmrkhasbemw‘""mwmtof the work shall be 
conpltd by 26,02,2023, e isng te S & e po%Esing pant, the Monltoging 
Comnitee vide i report CMC/58/2020/1250°¢ datad 28112020 has made the folowng 

recommendations: L J @"-‘7 O 

) The construction work of M"dem Grass H"M should be mmP‘E‘Bd by 

31122020, The machinery shod © be Installd by 31,01.2021 ang the plant 
. should be mmmlslmed by 28 022021 “Falng - which Environmental 

:Compensatiofi double the ianwu"t L ""w’ ""Nd by the Monltcdng 
Committee shall be Imposed.. 
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Anneswe-C 

1) The Concesslonalre shal Insta) ang commisslon effluent treatment plant and 
other sold waste management plant simultaneously along with the 
commisslonlng of the naln plant, 

M There shall be po discharge from the plant and the same shall be 
Wtlized/recycled withln the premlses of the maln plant. 

N The Concessiandire shay plant atleast 03 rows of broad leaf trees to attenuate 
3l pallation any gaseous ermission, generated during the operation of main 
plant by 31.01.2021, ' 

v) The Concessionalre shajl obtaln permission from the concerned authority for 
the abstraction of ground water before commissioning the maln plant. 

W) The Concesslonalre should ensure that there shall be no obnoxdous odour and 
nulsance In the area with the opemfion of the maln plant. 
The Monitoring. Committee- has forwarded the sald réport vide letter no 

CMC/SB/2020/1250 dated 20.11,2020 for compliance to Municipal Corporation Ludhlana as well 25 Punjab Poliution Control Board, “-' 

Tt ks relevant to mention here that _t;)e Munidpal Corporation, Ludhiana had falled to commission the plant by 31.08,2020 

Aecordingly, matt 

; " commissioned. Construction wmnmmmmwmw&mw Is undelmmllaflon.muem treatment plant has also amived red at ste and Is under Installation, No Plantation has been done along the bourvgnry wall. 

Thus, the Munldpal Corporato Lhinahas ot compge i the tmelines T e B0 s o e g the report of the Monftoring Committee dated 211200 5 plaineg Ml asln 
Pollution Control Board has Imposed Ftwlroivnmyall Mpensatin meunun; o Punjab Lakh upon Munkdpal Corporation, Ludhiana Vi ety %135 Gy 1 Rs. 8.00 comptance of order dated 13.5.2020 of the Honble Tbuna oy oo 04.2021 1y Commhtee dated 29.11,2020, R of Montoring This I for the Kind Irformation o, the 1, 
please, f 

von'fle Nationa| va} Tribunay 
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PUNJAB POLLUTION CONTROL BOARD 

Dated. .2’:?.'“’\ it 

The Member Secretary, 
Central Pollution Control Board, 
New Delhi 

Sub: Original Application no. 465 of 2019 titled as “Kulwinder singh Sandhu & 

Others vs. Ram Murt] & Others”, 

Ref:- Order dated 15.04.2021 passed by Hon'ble National Green Tribunal. 

Itis intimated that the Hon'ble National Green Tribunal has disposed of the 

ubjeccited OAde order dted 1504202 with regad tomaterof allegation of crude 19 

unscientific carcass disposal at Village Ladhowal, District Ludhiana, Punjab. 

The Hon'ble Tribunal while disposing of the said application has directed that 

Joint Committee of CPCB and State PCB to ascertaln compliance status, particularly with 

regard to adequacy of steps taken for restoration of environment as well as collection of 

compensation and its utilization and to give its report to the Chalrman, Central Pollution 

Control Board within three months, for such further directions as may be found necessary by 

copy of order dated 15/4/2021in 0.A.No. 465 ! 

o the Chairman, CPCB for enforcement of Law. A 

of 2019 i attached for kind perusal. 

It is therefore requested to depute Officers for joint Committee to ascertain 

compliance status in the matter 0 as to submit further report to the Chairman, CPCB. 

DA/ As above 

:gfl.%' 2032 
zMemher cr (Iary 

endst.no._| T3 I Date 27 -bl-2022 

A copy of the above s forwarded to the Chief Environmental Engineer, Punjab 

Pollution Control Board, Ludhiana for information and necessary action please. 

ZMemberfi%L”lL 

TIReE 996, &5 95, Ufenmar-147001 
Valavaran Bhawan, Nabha Road, Patiala -147001 

Phone : Chairman. : 0175-2215793, Member Secrefary : 0175-2215802 (O) 

Website : www.ppcb.govin | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com |
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UATH YTHE d29% EGE: 
PUNJAB POLLUTION CONTROL BOARD 

e Datod "/’/’ ¥ 

To 
The Member Secren 
Central Pollunon Conyy Rrw Bl hon Contal Hoard 

Sub: ::l:;:ll Application no. 465 of 2019 titled as “Kulwinder Singh 
U & Others vs. Ram Murtl & Others” 

Ref:. Order dated 15.04.2021 passcd by Hon'ble National Green 
Tribunal in 0.A. no. 465 of 2019 titled ulwinder Singh 

Sandhu & Others vs. Ram Murti & Others”. 

Please tefer ta the subyect cited matter 

10 innmated that the Honble National Green Tribunal vide order 

1504 2021 lad disposed of the O o 465 of 2019 relating to dlegal 

5 
1 Village Ladhowal. 

speration of crude and unscientific care disposal sites @ 

District Ludhuana, Punpab, with certain directions 

The Ton ble Tabunal while disposing of the above said apphcation 

Jad directed that the Jnt Commitiee of the CPCR and the State pCB will 

ascertam the comphiance status, parhiculirly with regard to adequacy of steps 

as well as collecuon of compensation & nts 

1. Central Pollution Control Board, 
taken tor restoration af environment 

utihization and 10 give its report to the Charmar 

Delhs, within three months, for such further directions as may be found 

necessary by the Chairman. CPCR for cnforeement of Law, A copy af order dated 

1504 2020 passed by the Honble NGTn suhpect vted case 1s attacherd herewith 

tor kind perusal 

In order to make comphance 

NGT the Pumgab Pollaton Control Board vide letter 1770 dated 
of the order dated 15.04.2021 of the 

Hon'ble 

27 01 2022 had requested the CPC 

riher communication has been recewed by the Board 

[ 10 depute officers for constitution of joint 

Commuttre, however, 1o i 

in s regard s B {eapy of letter no 1770 dated 27,01 2022 s attached 

perewsth 11 s therelore, onee agan sequested 1o depute officer of CPCB for 

Constiution of st committee so that comphance status m the matter may be 

ascertained and report s submitted to the Chairman, CPCB for further directions 

1 accordance with the mandate of orders of the Hon'ble National Green Tnbunal 

ated 15,04 2021 in the subjeet ented case 

Mo 

57 77, & 98, ufenm- 147001 
VLo Brasan Nabha Road. Patala -147001 

o TETLC 015790 Member Secretary 0175-2215802 (0O 
) ) 1 rnanppehicnyahon i | msppehia qmea o 

ol
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87 PUNJAB POLLUTION CONTROL BOARY 

17§.. 
Dated. 2 7/"’/}-' 2 

To 

! / 

The Commissioner, 

Municipal Corporation, 

Ludhiana. 

Subject Imposition of Environmental Compensation in compliance of orders of the 

Hon'ble National Green Tribunal in O.A. no 465 of 2019 titled as “kulwinder 

Singh Sandhu & Others Vs. Ram Murti & Others”. 

Ref Orders dated 13.05.2020 of Hon'ble National Green Tribunal, Monitoring 

Committee report CMC/S8/2020/1250 dated 29.11.2020 and Board's letter 

no: 1352 dated 13.04.2021. 

In continuation to Board's letter no. 1352 dated 13.04.2021,itis intimated that 

the site of Modern Carcass Plant was visited by officer of the goard on 10.03.2021 and it was 

en commissioned. Municipal Corporation, Ludhiana 

vide Order dated 13.05.2020 by the Hon'ble 

f the Monitoring Committee dated 

observad that the plant has yet not be 

has not complied with the timelines provided 

National Green Tribunal (NGT) as well as report of 

29.11.2020. Accordingly, Environmental Compensation (EC) of Rupees Eight Lac (Rs. 

e Board's letter no. 1352 dated 13.04.2021. 
8,00,000/-) was imposed vid 

Municipal Corporation, Ludhiana has not commissioned the modern carcass 

plant till date and it has been decided to further impose EC upon Municipal Corporation, 

ana in compliance to the Order dated 13.5.2020 of Hon'ble NGT as well as report of NGT 

Ludhi 

Monitoring Committee dated 29.11.2020, as under: 

["sio. | Time Period [~ Rateof EC 7'mhs:' Hfinm_} 

| Giotmme IO e 0 | 60 
20062021 | month | 

\tis, therefore, requested that Environmental Compensation amounting to 04 / 

Rupees Six Lac (Rs. 6,00,000/-) as explained above may please be deposited in the office of 

the Board through Demand Draft in favor of “Environmental Engineer, Regional Office-3, 

Ludhiana” payable at Ludhiana, immediately, so as to make compliance of the Order of the 

Hon'ble NGT 

| §’ Al 
zMember ecretary 

FIGE g, 5T I, ufenmer-147001 
| Valavaran Bhawan, Nabha Road. Patiala -147001 

W Cranan 01752215793, Member Secretary : 0175-2215802 
Skt www ppchgoen | E he 5-2215802 (0) 

bt woww ppcbgoen | E I charmanppeb@yahoo.in | n\.supcn@qn(knl com | 
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T U ygrE Jaam S LiFE 
PUNJAB POLLUTION CONTROL BOARD % 

Zonal Office-11, E-648-B, Back Side CICU Office, Phase-5, Focal Point, Ludhiana 

g.mall: seez02ldhppcb@yahoo.com 
Ph No. 0161-2670141 

o, prca/ste/20:2/uon/2003/ 1105 Regd, ooted 4IRS 

To 
The Commissloner, 

Municlpal Corporation, 

Ludhlana. 
thi 

subject: Imposition of Environmental Compensation In compllance of ovciers| Ol'"“: 

Hon'ble National Green Tribunal In O.A. no 465 of 2019 titled as “Kulw 

Singh Sandhu & Others Vs. Ram Murti & Others”. 

n Tribunal, Monitoring 

Reference:  Orders dated 13.05.: Hon'ble National Gree s dated 13.05.2020 of Hon'ble 4 Board's Letter 10: 

Committee report CMC/$8/2020/1250 dated 29.11.2020 an 

1352 dated 13.04.2021 & 1776 dated 27.01.2022. 

Please refer to the orders dated 13.05.2020 of the Hon'ble National Green 

Tribunal passed In O.A. no. 465 of 2019, the report of the Monltoring Committee dafed 

29.11.2020 and the letter no. 1352 dated 13.04.2021 and 1776 dated 27.01.2022 of the punjab 

Pollution Control Board. Coples of letter no. 1352 dated 13,04.2021 and letter no- 1776 dated 

27.01.2022 are enclosed. It Is intimated that the Municlpal Corporation, Ludhlana has not 

complied with the timelines given vide orders dated 13.05.2020 by the Hon'ble National Green 

Tribunal as well as report of the NGT Monitoring Committee dated 29.11.2020. Accordingly, 

Environmental Compensation (EC) of Rs. 14,00,000/- (Rs. 8,00,000/-vide Board's letter no: 1352 

dated 13.04.2021 for period for 01.09.2020to 31.03.2021 & Rs. 6,00,000/- vide Board's letter no: 

1774 dated 27.01.2023 for perlod 01.04.2021 to 30.06.2021) was Iimposed upon the Municipal 

Corporatlon, Ludhlana. 

The Municipal Corporation, Ludhiana has not yet commissioned the modern 

carcass plant till date and is still in violation of the orders dated 13.05.2020 of the Hon'ble 

National Green Tribunal passed In O.A no. 465 of 2019. After consideration of the matter In its 

entirety, it has been declded by the Competent Authority of the Board to further Impose 

Environmental Compensation upon the Municipal Corporation, Ludhiana In compliance to the 

orders dated 13.5.2020 of Hon'ble National Green Tribunal as well as report of NGT Monitoring 

Committee dated 29.11.2020, as under: 
e 
[ siNo. Time Perlod | RateofEC | No.ofMonths | Amountof ‘ 

| EC 

1 T ot07201t0 Rs. 2,00,000/- 2 wel. Rs. | 
per month 01.07.2021 to 54,00,000/- 

| 30.09.2023 Hh ‘ 082028 Hl Q. = ok 

Itis, therefore, requested that the Environmental Compensation amounting to Rs. 

68,00,000/- (54,00,000 + 14,00,000) as explained above may please be deposited with the office 

of the Punjab Pollution Control Board through Demand Draft In favor of “Environmental Engineer, 

Reglonal Office-3, Ludhiana” payable at Ludhiana immediately, so as to make compliance of the 

orders of the Hon'ble NGT. 

DA/as above 

Q — 
> ;\.\’\l o 

‘{gror and'on the behalf of 
Punjab Pollution Control Board 

¥
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A ygRE 
PUNJAB POLLUTIQN 

CONTRg 
LBOARD i 

i AR in” i K 

he Deputy Commissioner ' at 

waer ot £ 9555 4,227 
compllance of orders dateg 

13,05,20; j National Green Tribunal | ¥ 2020 paggeg o 

7 e Kwiner Singh Sangp, “;lo:::‘;l?'"fl no. 4?5 oyogobi'; u 
am M 

This office letter no, 927 dated 29,1 . lurtl & Ors. 

In compliance to the orders dateg 1 

| reen Trbunal on the sublect citeq abye 0.10.2019 pasgeq 

& 

by the Honbie  Vide this office (etyer 0. 927 dated taken for closing the existing Hadda 

®"; Roddis & for the recovery of the Environmental 1 

4 Punjab Polution Control Board shef take immedite steps to get 
s these legal actities from the present location with the help of 
psict Administration. Deputy Commissioner, Ludhiana shay ensure 
the iImmediate closure of the unscientific carcass disposal plants after 
tre commissioning of the modern and scientific carcass plant. 
5. Punjab Poliution Control Board shall recover the environmental 
compensation imposed by Hon'ble NGT for the damage caused to the 
endronment due to operation of these illegal carcass disposal activities 
from the concerned persons through the Department of Revenue” 

In view of the above for the compliance of orders dated 13.05.2020 
zedby the Hon'ble National Green Tribunal, it is requested as under: 

| The District Development & Panchayat Officer, Ludhiana may be asked to 
locate alternate sites for the operation of these Hadda Roddis and action may 

450 be taken for closure of these illegal activities from the present sites. 

1 kn officer may be nominated for the recovery of Environmental Compensation / 

aready imposed from the owners of Hadda Rori's as arrears of land revenue. er___ 

Aopy of orders dated 13.05.2020 
_ )] 

Chief Environmental Engineer 

Date: au{q /-?‘-?F 

followings for Information and 

o Jay¢- 43 
k. A COpy Of the above Is forwarded to the 
Y action;- 

k o ) Offce, 
" Senipy Enviranmental Engineer, Punjab pallution Control Boarfl.}m‘a 

i, f) 
f Office-3, 
T b i i icn Control Board /fegional Office 

G Eronmena) e, undh P ™ 
A 5 

Chlef Environmenta! 
lEngineer
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PUNJAB POLLUTION CONTROL BOARD 

Dated. 

The Deputy Commissioner 

Ludhiana. 

by Hon'ble National Green 
d Sub: Compliance of orders dated 13.05.2020 passe 9 titled as Kulwinder Singh 

Tribunal In Orlginal Application no. 465 of 201 

Sandhu & Ors vs. Ram Murti & Ors. 
. 7945-47 dated 

Ref:- Board's letter no. 927 dated 20112019 & letter 10 
24.09.2020. 

In compliance to the orders dated 10.10.2019 passed by the Hon'ble National 

Green Tribunal on the subject cited above, vide Board's letter no. 927 dated 29.11.2019 & 

latter no. 7945-47 dated 24.09.2020, it was requested that action may be taken for closing 

the existing Hadda Roddi's site as it is operating illegally. 

The subject cited application came for hearing on 13.05.2020 before the 

Hon'ble National Green Tribunal. For the closure of the illegal activities of operation of Hadda 

Roddis & for the recovery of the Environmental Compensation, one of the recommendations 

of the monitoring Committee constituted by Hon'ble National Green Tribunal and reproduced 

in orders dated 13.05.2020 (copy enclosed) is as under:- 

“4. Punjob Pollution Control Board shall toke immediate steps to get close these 
illegal activities from the present location with the help of District Administration. 
Deputy Commissioner, Ludhiono sholl ensure the immediate closure of the 
unscientific carcass disposol plants ofter the commissioning of the modern cnd 
scientific carcass plant. 

5. Punjob Pollution Control Board shall recover the environmental compensation 
imposed by Hon'ble NGT for the domage caused to the environment due to 
operation of these illegal carcass disposal activities from the concerned persons 
through the Department of Revenue” 

In view of the above for the compliance of orders dated 13.05.2020 passed by 

the Hon'ble National Green Tribunal, it is once again requested as under: I 

Q"",_. 1. The District Development and Panchayat Officer, Ludhiana may be asked to locate 

alternate sites for the operation of these Hadda Roddis and action may also be taken 

for closure of these illegal activities from the present sites. 

FITIE I9&, 5T 93, Ufenor-147001 
Vatavaran Bhawan, Nabha Road, Patiala -147001 

Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 3 (0) 
Webslle : www.ppcb.govin | E-Mail : chairmanppcb@yahoo.in | msppcb@: gmail.com | 
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PUNJAB POLLUTION CONTROL BOARD 

2. 
An officer May be nominated for the recovery of Environmental Compensation already 
'mposed from the Owners of Hadda Rori's as arrears of land revenue. 

DA/- Copy of orders dated 13.05.2020 

fhne ZMembe ecretary 
Endst. No /773~ 75 na(e;QJ]Zu/): 5o 

A copy of the above is forwarded to the following for information and necessary action - 

1 The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana. 
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1I, 

Ludhiana, 
The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, 
Ludhiana, 

Q"‘} Zm,,..,fiéfi,’“’—
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tregrammia L 
PUNIAB POLlfi?OEN CONTROL BOARD %fi ets 

Lonal Oice1, E-648.5, Bk Side CICU Office, PhaseS, Focal Paint, Ludhiana 
Ph No. 0161-2670141 

E-moil: xcua)ldhpptb@yuhaa.tom 

Y o :1Ju3 No. PPCB/SEEIZO-!/LDH/IOI3/‘..7..?/“'9'7 
pate To 

1 The Deputy Commlmoner, 
Ludhiana, 

2. The District Deve| lopment & Panchayat Officer, Ludhiana, 
Subject: Regarding tacovary of Enviranmental Compsnsation already Imposed on 

the unsclentific / lllagal Hadda Rodls. 

i Intimateq ynat an 0A. no. 465/2019 titled as *Kulwinder Singh Sandhu and Ors, Vg, Ram Murti & Ors.* yag flled bafare the Principal Bench of Hon'ble Natlonal Green Triuna) Ne » New Delhi by g, Kubwinder $ingh Sandhu & Ors. In pursuanca to the ordery A18d 2052019 paseeq by gng Hon'tl Natlona Graan Trbuna) In the sald spplcaton, o lolnt Commiryeq comprising of the officars of Central Pollution Control Board (CPCB), Punjab Pollution contro) Board (PPCe) and pigyriy Maglstrate, Ludhiana carrleq out Inspection & Manitoring of hadda roq) sites on 01.07.2019 ang 02.07.2019 and also calculated the Environmenta Compensation (g pe Imposed on the owner of the hadda rodls amounting tq 
Rs, 2,18,12,500/-, 

FC has baen depogited by any of the hadda rod| Operator, 
It s warth to mantion hera that the 0, 

the manltoring Commisas congttted by Hon'ble National Green Tribunal and reproduced | ordapy ‘,M'".o“ozo (copy enclosed) Is as undey; 
R : 

4, Punjab Pollution Control Board shall take Immedigte steps to get close these Ullegal activities from the present location with the help of District Administration, Deputy Commissloner, Ludhiana shal ensure the Immegite closure of the 

| 
/
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dern ond loning of the mo: 
unsclentific carcgss disposal plants ofter the commiss 
sclentific carcass plant, 

sation nmental compen: 
5. Punjab Pojfytion Control Board shall recover the enviro imposeq by Hon 
OPeration 

of the. 
through the Dep 

ent due to 'ble NGT for the domage caused to lh‘h!n::yi’:r’:ued persons se lllegal carcass disposal actlvitles from the 
artment of Revenye” 

7945 dated 24.09,202(? & 
In compliance to above, vide Board's letter no. 4 to nominate an officer 

1772 dateqy 27.01.202 (Copy enclosed), It has also been reques‘ehadda rodis as arrears of 

for the Tecovery of the g¢ already Imposed from the owners of land revenue, 

ity of etent Authority 
Now, the matter has agaln been considered by the E::r;na and the DDPO, 

2 
) 

the Board ang has been desired that the Deputy comm“s‘:’:perams 
recovered. 

Ludhiana be "equested to get the ¢ Imposed on the hadda ro | to get the Environmental In light of above, it is requested to do the needu ch of the hadda rodi 
! 

a 
Compensation amounting to Rs. 2,28,12,500/- recovered from e 

trict Ludhiana. 

OPerators operating at Village Ladowal, Tehsll Ludhiana West, Distri DA/as above 

\; » 
| Englineer 

tudhlana 

Y
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